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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DEL HI
Bulletin Part-I

(Brief summary of proceedings)
Tuesday, 29 March 2022 / 08 Chaitra 1944 (Saka)

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair

The Chair expressed serious displeasure on non-receipt of replies of Starred Questions
No. 44& 50, Un-starred Questions No. 146 to 150, 224 & 225 and referred the same
to Committee of Privileges.

Question Hour :

Starred Questions No. 42,43 & 45 to 48 were asked and replied to. Replies to Starred
Questions No. 41, 49, 51 to 60& Un-Starred Questions Nos. 151 to 223 were laid on
the table except replies to StarredQuestion No. 44 & 50 andUn-starredQuestion No.
146 to 150, 224 & 225, which were not received.

Special Mention (Rule-280) :
The following Members raised matters under Rule-280 with the permission of the
Chair.

1. Smt. Pramila DhirajTokas

2. Shri Om Prakash Sharma

3. Shri Pawan Sharma

4. Shri Jitender Mahajan

5. Shri Praveen Kumar
Members raised the matter of non-receipt of replies of their questions in chorus and
expressed disappointment. The Chair drew the attention of the Members to the letter
dated 19" March, 2018 issued from Hon’ble LG’s Office vide which it was informed
that questions on any ‘“reserved subject” cannot be admitted for answer in the Delhi
Legislative Assembly. The Chair also expressed his regret, pain and anguish on the
issue.

Shri Vijender Gupta & Shri Om Prakash Sharma, Hon’ble Members continuously
disturbed the proceedings of the House and argued with the Chair.

The Chair named Shri Vijender Gupta & Shri Om Prakash Sharma, Hon’ble
Members.

As the Members refused to withdraw voluntarily, the Chair directed the Marshalls to
escort them out.

Special Mention (Rule-280) continued :

6. Shri Jai Bhagwan

7. Shri Ajay Mahawar

8. Smt. Bandana Kumari

9. Shri Mohan Singh Bisht (Hon ble Minister of Urban Development intervened).

10. Shri Vishesh Ravi (Hon’ble Minister of Health intervened and requested the
Members to send their suggestions for improvement of functioning of Hospitals).

11. Shri Rohit Kumar

Motion Under Rule-114 :

Shri Somnath Bharti, Hon’ble Member moved a Motion of Thanks for initiating
steps to make Delhi Legislative Assembly an e-vidhan Sabha i.e. a paperless
Assembly and also made a brief statement on e-vidhan and e-Budget (2022-23).

The Motion was put to vote and adopted by voice vote.
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Introduction of Bill :
Shri Satyendar Jain, Hon’ble Minister of Power introduced ‘The Delhi Electricity
Reforms (Amendment) Bill, 2022” (Bill No. 06 of 2022) with the leave of the
House.
Discussion on Annual Budget (2022-23) continued :

11. Shri Rituraj Govind

12. Smt. Bandana Kumari

13. Shri Rohit Kumar

14. Shri Madan Lal

15. Shri Amanatullah Khan

16. Shri Jitender Mahajan

17. Shri Rajesh Rishi

The Chair adjourned the House till 02:30 PM.

House reassembled.
Hon’ble Speaker in-Chair.

Motion Under Rule-114 :

Shri Kuldeep Kumar, Hon’ble Member congratulated Shri Arvind Kejriwal,
Hon’ble Chief Minister for organising a grand musical play on the life and teachings
of Dr. Baba Saheb Ambedkar from 25™ February 2022 to 24" March, 2022 and also
on the decision to display the portraits of Baba Saheb Ambedkar and Shaheed Bhagat
Singh only in offices of Govt. of NCT of Delhi.

Discussion on Annual Budget (2022-23) continued :
18. Shri Jarnail Singh
19. Shri Rajesh Gupta
20. Smt. Rakhi Birla, Hon’ble Deputy Speaker
21. Shri Ramvir Singh Bidhuri, Hon’ble Leader of Opposition
22. Shri Imran Hussain, Hon’ble Minister of Food & Supplies

(03.38 PM : Shri Gopal Rai, Hon’ble Minister of Development made a brief
statement on the observation of Shri Ramvir Singh Bidhuri, Hon’ble Leader of
Opposition and laid copy of list of Tenders (I&FC) in 2020-21 & 2021-22 with the
permission of the Chair).

23. Shri Satyendar Jain, Hon’ble Minister of Health
Shri Manish Sisodia, Hon’ble Deputy Chief Minister replied to the discussion.

(04.01 PM Shri Ajay Mahawar, Shri Anil Kumar Bajpai & Shri Jitender Mahajan,
Hon’ble Members of Opposition created a ruckus and demanded an apology from
Hon’ble Chief Minister for his alleged remarks on Kashmiri Pandits. The Chair
repeatedly requested the Members to take their seats but they continued with their
demand and disturbed the proceedings of the House.

The Chair then directed the Marshalls to escort Shri Ajay Mahawar, Shri Anil Kumar
Bajpai & Shri Jitender Mahajan, Hon ble Members of Opposition out of the House.
Sh. Ramvir Singh Bidhuri, Hon ble Leader of Opposition walked out in protest).

Shri Arvind Kejriwal, Hon’ble Chief Minister also expressed his views.

Consideration & Passing of Demands for Grants for the financial year 2022-23 :
The Demands for Grants presented on 26th March 2022 by Shri Manish Sisodia,
Hon’ble Deputy Chief Minister were considered demand-wise.

The Demands were put to vote and adopted by voice vote.

Appropriation (No.3) Bill, 2022:
Hon’ble Deputy Chief Minister introduced the ‘The Delhi Appropriation (No.3) Bill,

2022’ (Bill No. 05 of 2022) with the leave of the House.
The Motion was put to vote and adopted by voice-vote.
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The Bill was considered clause-wise.

Hon’ble Deputy Chief Minister moved that the Bill be passed.

The Motion was put to vote and adopted by voice-vote.

Consideration and Passing of Bill :

Shri Satyendar Jain, Hon’ble Minister of Power moved that “The Delhi
Electricity Reforms (Amendment) Bill, 2022” (Bill No. 06 of 2022) introduced in
the House on 29t March, 2022 be taken into consideration.

Shri Satyendar Jain, Hon’ble Minister of Power made a brief statement.

The Bill was considered clause-wise.

Hon’ble Minister moved that the Bill be passed.

The Motion was put to vote and adopted by voice-vote.

The Chair informed the House that Shri Raghav Chadha has tendered his resignation
from the Delhi Legislative Assembly and he has accepted the same on 28" March,
2022.

Smt. Rakhi Birla, Hon’ble Deputy Speaker requested Shri Arvind Kejriwal,
Hon’ble Chief Minister for the release of book on “Law of Defection” authored by
Shri Ram Niwas Goel, Hon’ble Speaker.

Shri Arvind Kejriwal, Hon’ble Chief Minister released the book on “Law of
Defection”.

The Chair made a brief statement about the contents of the book.

The Chair expressed gratitude to the Hon’ble Chief Minister, Hon’ble Deputy Chief
Minister, Hon’ble Ministers, Hon’ble Leader of Opposition and Hon’ble Members
before adjourning the House sine-die. The Chair also expressed thanks to the staff of
Assembly Secretariat, Officers and staff of various Departments of Delhi Government,
Security Agencies and Media for their cooperation in the smooth conduct of the
proceedings of the House.

National Anthem — Jan-Gan-Man
The Chair adjourned the House sine-die.

Raj Kumar
Secretary



